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BEFORE THE HON’BL_E NATIONAL GREEN TRIBUNAL
~ (SouTH ZONE), CHENNAL

| Orlgmal App‘ltcatlon No 304 of 2024 :'_ .

s '_Mrs Iral Thamaral M
W, V. Mathlazhagan
0 U7/88A, Uppu Palayam, - i
S E-Kuppam (Po), Pugalur’ T aluk ; o
S --"_Kamr Distract— 639 111 e o ... Applicant

= -. e

o 2 The 8 . te Env;ronment_lmapct Assessment Authority (SEIAA),- '

" -_'_The Dsrector, - e
© . 0o Directorate of Geology and Mmmg,
S :..-ﬁ.._i-_IndustrxaI Estate -

:"-'éi.fs'rhe District Co!lector,
o Karur District, -
- f'.-”Karur 639 00’7

s : "'S.."'_The Assxstant Dxrector, L
S -'_Department of ; Geology and Mlnmg, :
e _‘.-_l_‘_Col}ectors_ Ofﬁce, e

6, The Tamil Nadu Poliutmn Control Board,
i __.-'_"':sttmct Enwronmentﬁngmeer R
L4, Ramlmshnapurm o

e '--;-'Karur~639 001

: nt of Pahce
'”:-Coilector Qfﬁce'C 'pus, i

S——
mstnct Env:ronmental Engineer,

Tamil Nadu Pollution Control Board,
Karur 639 002. ‘




8. The District Revenue Oﬁicer

District Revenue Office; . =

Sh-874, First Floor Coliectdf Ofﬁce Karur 639007 T TR

9. The Tashildar,

Tashildar Officer, Pugalur,
Karur District-639 113,

10.  Mrs. Manjula

W/o P.K. Ponnusamy,. _
. 8/87D, Pasupathipalayam, .
Punnam Village, Pugaiur Taluk,

. Karur-639: 136

11. Mr. S. Gunasquran,
S/o R. Subramani, - - - _
Punnam Village, Punnam Post,
Nadupalayam, Pugalur Taiuk

Karur 639 136.

12. M, Thangaraj;" o

S/o R. ‘Subramani,

Door No-2/31, Punnam Village, Punnam- Post e .

: Nadupaiayam, Pugalur Taluk,

Karur-639 136

13. Mr. P.K. Ponnusamy,
-8/87 D, Pasupathipalayam,
Punnam Village, Pugalur Taluk,

Karur-639 136.

14, - M/s. Karpaga Vinayaga Blue Metal,
Proprigtor Udayakumar Suganya
Having its registered address at,
972/8972/9, Sadaiampalayam,
Punnam PO, Pugalur Taluk,

Karur-639 136

REPORT FILED BY THE SIXTH RESPONDENT - T

havmg my office at 86, Arwuth:rukkovﬂ Road L N S Vﬂlage

POLLUTION CONTROL BOARD

do hereby solemnly affi Im and smcerely state as foilows, L

Page 2 of 5
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D:strmt Enwrnnmental Engmeer;
Tamii Naziu Poltution Ct:t%??*i‘ﬂf Baard,

Karur 639064. e




i . 2 I subm1t thatI am workmg as’ the D1str1ct Env1ronrnenta1 Engineer, Tamil Nadu
S . Polluuon Contro! Board and 'am_ ﬁlmg thxs report on behalf of the sixth respondent

i Tamﬂ Nadu : Ilution '-'-ontroi Board and I am well ac:quamted w;th the facts of

S : _-fthe case as per record avallable at_ our oﬂice

g i 3 It Is respectﬁﬂ]y subm1tted that the apphcant has ﬁled agamst the 14 reSpondent

1_092&3(?), 1092!2A1(P)

and an- . order mandatlng unmedxate

o :"‘;":for' th eir: repeated breaches

causmg damage 1. the env1ronment

e 4, Tt i j'_::_‘:_;pectfully submltted that a complamt was recelved from the applicant via
. an e-mall dated 0" 02024 to }'t'he DEE Karur, 'I’NPCB “alleging that the 14"
i respondent M/ Karpag-" Vmayaga B?ue Metal unit was cngaged in illegal mining

Rk ;'actmty and_ requestmg the mztaanon of necessary action agamst the said unit. The

e said. compl"lnt was'-'d'ﬁiy forwarded to the 5% respondent, the Assistant Director,

;_._-:__'Department of Geology and Mmmg on 10102024 to take appropnate action and
s - : _ the sarne was also comrnumcated to the appllcant L
\\_@\ﬁ‘_‘_"\;&'—m W 'w'b’

Dnstnct Environmental Engineer,

Tamll Nadu Pnﬂut:on Control Board,.
Karar - 639 002,

-;._.:'__::.:-1_-"'Page30f5 i
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5. Ttis respectfully submltted that the 14" respondent umt was grante Consent'to'.':": i

Operate (CTO) by the Tamil Nadu Pollution Control Board v1de Pfoceed:ngs dated P S

28.06.2018, based on the. documents produced :namely ]_(1

Clearance issued by the District Environmental Impact Assessment Authori

Envuonmental*_' P

Proceedings datéd 23 04.2018, and (ii) Mmmg Lease executed by.the Distuct i :. _. _'
Colieotor Karur Vide Proceedmgs dated 04 05 2018 The CT_ .dated 28 06 2018 | : _. .
was valid up to 31.03 2023 The umt of M/s. Karpaga Vmayaga Biue Meta}s Rough . '_ _ . _

Stone Quarry had obtamed an extensmn of lease on the grounds of COVID_ 19 from _'::':; '3_: o

~ the Cornrmssmner of Geology and Mmmg, Gmn:_ ‘Chenna

855/MMG6/2023 dated 07.02.2023 for the period of 15 months from the date ofzj_'::g-_ sl

execution of supplementary iease deed w;th Deputy D;rector "of Geo]ogy and o

Mining, Karur District for the period frorn 04 05.2023 to 03 '08;.: 0

enclosed vide Annexure - 1) Based on the sazd extenswn of the-'_lease deed the ':': '
CTO was renewed for- the 14th respondent umt vzde Prooeedm "s datecl'-lB 04 2023 P

with vahdlty up to 03.08.2024 for the perxod of 1 3 months

6. It is respectfully submitted that considering the 15 Months 1ease frorn 04 05 .2023"._.. ; " ' i
(i.e. 04.05.2023 to 03.08.2024):the renewal of consent was 1ssue:'_ to th.'._'umt vzde::_._-._"r_:.. i

Proc. NO. F 0886KAR/RSHDEB/’INPCB. . Z.ff'
valldtty upto 03.08.2024. (Copy enclosed as Annexure' '

._-&Af 'ozsdated "’3 04. 2023__wnh’__ i

7. It is respectfully submitted. that based on thls Origmal Apphcatlon the 14-‘h S

respondent unit was inspected by the officials. of the 6 respondent on 18 09,2025_} e ﬁ'_: S

and the observations are llsted as below

i. The unit was not in operatlon B i
ii. The Entire quarry premises were fenced in aH the dlre_____ 1on :
iti. The unit has developed a green belt in, around the unzt prermses .

- iv.  The unit has provided septic tank cum soak p1 arr '

treatmerit and d15posal of sewage generated from the um

v.  The quarry is surrounded by Va]llpuram Vlllage Road on the South_;:'_; ': T T

side and Dry land on all other- sxdes (Topo sket h

are attached hereto)

District. '-nmonmental Engineen o

Tams! Nadu Pol!utum Cantrei i?mant,
Karur . 639 ﬁ%’:‘z‘ s S

Page 4 of §
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' Therefore, itis respectfuily prayed that this Hon’ble National Green Tnbuna]

T : (Southem Zone) ma}f be pleased to pass such further or other orders as this Hon’ble

o Trlbunal may deem'

and proper m the facts and circumstatices of this case and

"'_3"thus render _;ustlce e

' '?‘{p w, 202
S 0 District Environmental Engineen
AT Tamil Nadu Pollution Control Board,
o - Karur- 639 092‘

o iiE?RiﬁICATION

. Thinw MS Vinodh Kumar, Sfo. Thiru, Selvaraj, working as District

e ':Enwronmentai Engmeer Tamll Nadu Pollutlon Control Board Karur 639 002, do

o ' hereby venfy that the contents of above report are true to the best of my }mOwledge-

g ____"_-;'i;'through recOI‘dS

| neer,
Tamil Nadu Peﬂutmntmtmi Board, '
o Karur ~ 639 {2,

Page 5 of 5
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6 ) ANNEXURE -1

R

o DA 274057

P 9 Vf‘ﬂd lUQ . _"__:;?...-.. o i e ————
. k ﬁbﬂtiq b ) wioka RA;};MIS‘EURT Y g V
ATLWL] KOA 0.:5}/; ?92

SUPPLEMENTARY LEASE DEED
(See Rule 19(1) and 33)

MINOR MINERALS FROM RYO’I‘WARI LANDS IN WHICH THE MINERALS

© BELON GS TO THE GOVERNMENT.

.'-_meceedmg of the: D1stnct collector, Karur in c.No.1144 /Mines/2017,
dated.04.05.2018. " -

_ Proceedmg of ‘the' Commmsmner of Geology and Mining, Guindy,
Chennat—_ﬁoo 032 V1de Re.No.855/MM6/ 2023, Dated:07.02.2023

. THIS AGREEMENT MADE THIS 21 day of March - 2023 ?cm

'I‘mt Manjula_, W/ 0. P K. Ponnusamy, 8 /87D Pasup

DocumentNom%,_ mz. of Book __;;_;,;;" .
...L.....Lonta’r o -..J.n_. ...heet %ﬂ

! ‘\egzstmu q Officer \\:E/"J)
For Karpaga Vinayaga Blue Mettal,

s Managing Partner.

Rsslsrsh HOLDER /(ESSEE

LESSOR

AT

[P 1P LR O+ TR I O T I




A
- -:;,«f‘ugalur Taluk, Karur District and (3) Thlru SThangara,], S/o

3
3 _

administrators legal representatives and assxgns)::_uf thc ﬁrst part .-and' R
. ‘Tvl.Karpaga Vmayaga Blue Metals Punnam Post Pugalur Taluk
? {Erstwhile Aravakurichi Taluk], Kanlr DlStl'lCt repre _'entcdgs" i

AR

(j)- Marmula Dccument No 2221‘11,-»* ‘lt}l& Book
. ——lmvbﬁnt'“":!ll 2-;...0?198*

QOfﬂcer . N

Faf Karpaga Vma aga Biue uettal

EYey

Managiug Partnar. _

- REGISTERHOLDER/LESSER,

L

1 REGISTER HOLDER

Kk n

. LS/o Thiru.R.Subramani, Punnam V‘l].a.ge, Pl’mnam Post Na dup alﬁyam,'

Thlru R. Subra:nam Punnam Vﬂlage, Nadupalayam Door No 2 /31 i

Sa

SRS ek s o s




g

_'_'__Managmg Partner Thlm P.K.Ponnusamy, 8/87D, Pasupathipalayam,
"":'.:ﬁlPunnam Vxllage, Pugalur Taiuk Karur District (heremafter referred to as

S :.'_'_“the regmtered holders/ Iessee wh1ch expression shall where the context so

S '_:.::-_admlts shall lnclude hlS helrs executors, . . administrators, legal

'-'-5"-_'_-'_"representatlves and asmgns} of the second part and the Governor of Tamil

o 'Na.du (heremafter referred to as the Government whlch expression shall

e -";:_-’__Where the context sa adrmts shail mc]ude also hlS ‘successors in office and

g --:_‘Easszgns} of the t:hzrd part

'::.AND WHEREAS 'I\r} Karpaga Vinayaga Blue Metals, Punnam Post,

%-:.':.’_-"__Pugalur Taluk {Erstwhﬂe Aravakuricm 'I‘aluk) ‘Karur District had been

| __ﬁ -*::-:_: _:::-3_.granted a lease to quarry Rough Stone in an extent of 1.63.5 Hect, of Patta
e ’_r_"Lands in SFNos 1092/1A(P){0 14.5 hect), 1092/13(?)(0 11.0 hect),
i 1092 /Q.Al(P)(O 04, 5 hect) 1093 /lA(P)(O 65.0 hect), 1093/1B(P)(0.40.5
hect) 1093/2A1(P] (o 28 0 hect) 0f Punnam Vﬂlage Pugalur Taluk, (Erstwhile

| 19(1) oi TNMMCR 1959 by the Dlsmct Collector Karur vide Proceedings in
o Rc Ne 1144/ Mmes/2017 dated 04 05. 2018. The lease deed was executed

= on 04 05 2018 and the penod of lease is upto 03 05.2023.

AND WHEREAS the 1essee firm Tyl Karpaga ‘Vinayaga Blue Metals

e _ _made a representatxon to the Commlssmner of Geolugy and Mining stating

L .'-_"_-_'Q_"fthat the above Rough Stone quarry was not operated for a period of 2 years
. "f‘r_f'due to COVID 19 Pandemlc: and as per the instruction of the Govt. It is
further stated in the EC the Lessee has been pemutted to quarry 1,96,210

o cbm of Rough Stone from the above Lease hold arca within the period of five

years But due t__' "the lack of operatzon of the Stone gquarry on the ground of

i : S COVID 19 and ?‘.‘2 379 cbm of Rough Stone was quarried and transported
only durmg the lease penod Hence the lessee has requested the CGM, to

' extend the lease perxod for a per;od of 2 years so as to enal

wie Documen{ﬂf' 3913-{9’" g mﬁ"f Boak
b L r-gn*";!m-ﬁ? ._..B.-ﬁahéet

Registerﬁigﬂfﬁcer

_For Karpaga Vmayaga Blue Mettal ' R




and transport the balance quantity of 1 23 831 cbm' from the leased—out :

arca.

AND WI—IEREAS the representatzon made by the lessee ﬁrm Was : =
examined with reference to records, EC and rules mforce and 1t was :
ascertained that the quannty 1,23, 831 cbm of Rough Stone was net_';"':f

quarried from a lease hold area due to COVID 19 and accordmg]y the"":' _:'

Commissioner of Geology and Mining has ordered to extend the lease perxod___-_:::'__-:: ;..: .
for a period of 15 months vide proceedmgs m the Rc No. 855/ MM6/2023 i

Dated:07.02.2023 in order to quarry encl transport the balanee quanmy of _3:-.1:_3 v
1,23,831 cbm of Rough Stone from the iease hold area It 1s ordered that S

the period of 15 months starts from the date o{ expu‘y of the current leaee o
period. The lease period will expire on 03 05 2023 It 1s further ordered that 3_:'_ :
deemed extension of EC is apphcable for the extended lease per;ed as per

the Notification No. 1807{E} dated.12. 04 2022

In the meanwl'ule the lessee ﬁrm had quarned and transported the";f:_'_
total quantum of 78, 9?9 cbm of Rough Stene as on {}1 03 2023”_ '_'Hence__':.':._"': S,

unquarried quantum of 1,17,231 cbm . of Rough Stone 1s avaﬂable for

exploitation as per the approved mmmg pla.n and Enwronmenta_l Clearance S

AND WHEREAS as per Rule 19(1)(::) ef 'I‘NMMCR 1959 amended v1de S L
In G.O. (Ms] No.169 Industnes [MMC~1] Department d.—lted 04 oe 2020 the-:_ i

minor minerals in respect of Patta Iands AL

“(3-A) “Assxstant ‘Director of Geology and M_mmg alI gy

include Deputy Director of Geology and Mimng" o

As ordered by the Comrmssmner of GeOIOgy a.nd Mmmg the lease' Ehan

granted to Tvl.Karpaga, Vmayaga Blue Metals to quarxy Rough Stone in an : _:':: .
extent of 1.63.5 Hect. of Patta Lands in S.F.Nos. 1092/ 1A(Part) (0.14.5 heet,
1092/1B(Pary) (0.11.0 hect), 1092/2A1(Part) (0.04.5 hect), 1093/ 1APart)
(0.65.0 hect), 1093/1B(Part) (0.40.5 hect),1093/2Al(Part) (o 28.0 hect) of
Thenmleu (Ee.st) Village, Pugalur Taluk, Karur D1stnct _for ap nd of F1ve -'?_:-: e

T fory n(?\
3 \ntvmm -




S Years' from 04 05 2018 under Rule 19(1) of TNMMCR 1959 by the District
3 ._'I_'-_'_"Collector _ Karur vid Proceedmgs in Rc.No.1144/Mines/2017,
__:____"-_"-f_-._:.r__'.;'dated 04 05 2018 is hereby extended for a further period of 15 months as

. per the Rule 19(1) and 19{1)(b} and 33 of TNMMCR 1959 subject to the

: :;-__followmg condltlons" RIREEIRE

| __:T:he lessee ﬁrm ’I‘vl K.arpaga Vmayaga Blue Metals is d1rected to
g "::-'-:'execute a supplementary lease deed for the extended lease period
o of 15 months
2The supplementary ‘lease deed shall be registered at the
| ":'.':_53-_'concerned Suthegzstrar office at the expenses of the lessee firm.

s ""é-f'--_:.'The extendecl lease ‘period of 15 months will cease either the

-'.3.35-‘-':3quar1y1ng and transportatlon of quantity of 1 ,17,231 cbm. Rough
v _- 'sted or the penod of 15 orths i.e upto 03.08.2024

"'."'-flwhlchever is earher If Rough stone is quamed and transported

| _' 111 excess over and above the quantity permitted in the
:-Enmronmentai Clearance, action will be initiated to levy and
& recover pena_lty as per ‘the Act Rules in force.

1. ::'._-.The terms and COI'ldll:lOIlS imposed in the original granting order,

S the emstmg Acts and Rules governmg Mineral Administration
 shall be adhered strictly.
o 2The lessee Should ‘bear all the responsibilities covered under

: "-;'_'f:'}."_covenants in the ongznal lease deed executed on 04.05.2018.

S THE SCHEDULE
_ame of the Dlstnct o Karur
a:txie of the Taluk A_Puga}ur Taluk, (Erstwhile
SRR _ o Aravakurichi Taluk)
CeBied Name of the Vﬂiage G Punnam
A _:._'-';:'Name of the Sub R Karur (West)
S '-!":'_Lease Permd of 15 R 04.05.2023 to 03. 08

| Docume'ﬁ No, ’1&}% '2993 T Saok.
il :.tm“ .? ,Sfm.:meet

Regiﬁé’ri' ' Of'ﬁcer

ot Karpaga Vinayaga Blue Mettal,

: lease deed approved mmmg pian Envuonmenta_l Clearance and




1

Total

Survey

Number Extent

Hects. ' North By

“SF No.

East by
SF No "::' _'

SF‘ No

South by |

West by
SF ND

1092/1A(F) | 0.14.50 | 1093/1a

1092 / 1B

1092/1AfP)

1092/mm .

1092/1B(P) | 0.11.00 | 1093/1B

0.04.50

1092/2A1(P) 1093/2A1

1092/2A2 | 1092/2A1(P) |

1093/ 1A(P) 0.65.00 -

1093/1A

1003/1@ |

1093/1B(F} | 0.40.50 |

_1993/ 1B(P)

1093/2A1

| 1002/1B

Ct0emma |

1093/2A1(F) | 0.28.00

| 'il__.093../2A1(P)

Total 1.63.50

IN WITNESS

{ i)Tmt Manjula,

W/ 0 P K Ponnusamy,

8/87D

Pasupathipalayam, Punnam Village, Puga}ur Taluk Karur Dist:mct {2) o R

Thiru.S.Gunasekaran, S/ o. Thirw.R. Subramam Punnam V.dlage, Punnam'_- R

Post, Nadupalayam, Pugalur
Thiru,S. Thangaraj, S_/-o._ ol
Nadupalayam, Door No.2/31, Pugalur Taluk, Karur DlStl‘.lct for Tvl Karpaga o
Vmayaga Blue Metals (hereinafter referred to as “the rcglstered ho]ders e
and Tvl Karpaga Vmayaga Blue Mctals, Punnam Post Pugalur':_

‘Thiru.R. Subramam, Punnam

Documen‘ Ne. .Q.C{Q [;y £ ¢

? WNM& -.-L—.uOﬁia!ms_Iz

3- ]nvr@ﬂq_

g. fl‘q-wf

for Karpaaa Vinavaaa Riununﬁni N

Taluk, - Karur Dlstnct (3) o
Vﬂlage S



2.

Partner Thxru P.K. Ponnusamy, 8/87D, Pasupathipalayam, Punnam Village,

-_-'Pugalur T‘aluk Karur D1str1ct the “registered holder/lessee” and

' :Dr P. Jayapal M Sc Ph D Dcputy Director, Geology and Mining, Karur
. actmg for and on behalf of. and by the order and direction of the Governor of
- ’I‘amﬂ Nadu havc hercunto set their hands.

A ? | wmw | . |
. “‘“7 .

For Karpaga Yinayaga Biye Mettat,
./};p 2 gQ R LESSOR

| _' REGISTER HOLBER oot Partnar,

REGISTER HOLDER / LESSEE

i ."_-._Szgned by the above named . oy Signed by the above named

s in thc presence of e in the presence of

\
1, Wv‘g'ff‘*fp e

- %
(\ Tt yargelEuasifghe

m&\‘-"*‘“\

t/ﬁw’f Fa oy | Special Revenue Inspector
PM&MCW} f%cfk) (Mines)
kwmx 6&'0; r$£> _ . Kanue. /

B ,CM'/ %/@Muumw 2. M‘Swlt/qf”‘
-41@ th\HMMAMLﬂq*,ML__ M Suress

%@2!2-&7 lg.a«mw As3isfant
RN ole The_ DD Mineg

Koqrvy

Dn{cumnnt Ne 25’!‘.1 B &Q.LB# Book §

e e







13 ANNEX URE-I

W Lifestyle for
Ervironment

CONSENT ORI)ER NO 2303152204997 _j.-f-:;'i)'ATED': 18/04/2-02"3;'.

PROCEEDINGS NOIF 0886KAR/RS/DEE/TNPCB/KAR/W/2023 DATED 18/04/2023

SU".B Tarml Nadu Polluuon Control Board RENEWAL OF CONSENT ‘M/s. KARPAGA VINAYAGA

BLUE METALS ROUGH STONE QUARRY , S.F.No.

- 'i__1092/1A(P),1092/IB(P) 1092/2A1(P) 1093/1A(P),1093/1B(P) & 1093/2A1(P), PUNNAM 4 PARTS

village, Pugalur Taluk and Karur District - Renewal of Consent for the operation of the plant and

- discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and Control of
"'Pollunon) Act 1974 as’ amended n 1988 (Cemral Act -6 of 1974) Issued- Reg.

Lo f;j.-REF:"l CTO Proc No F 0886KAR/RS/DEE/TNPCB/KAR/W &A/2018 DATED: 28/06/2018.
i 2 Latest RCO F.O886KAR/RS/DEE/TNPCB/KAR/W&A/2023 DATED: 17/02/2023.
.07 3 Supplementary lease deed for extension of lease period dated 31/3/2023.
o4 Unit’s application for RCO through OCMMS on 13/4/2023. :
L S IRNo F. 0886KARJRS/AEE/KAR/2023 dated 18/04/2023.

B RBNEWAL OF CONSENT is hereby gl’anted under Section 25 of the Water (Prevention and Control of
;:_:-Pollutlon) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
R rules and orders made there under to e

_TheManagmgPartner Sl

. M/sKARPAGA VINAYAGA BLUE METALS ROUGH STONE QUARRY,

© “$FNo. 1092/1A(P),1092/IB(P),1092/2A1(P) 1093/IA(P) 1093/1B(P) & 1093/2A1(P),
- PUNNAM 4 PARTS Vlllage |

' _: "_"Pugalur Taluk Lo

:--Karu:r D1str1et

Authonsmg ﬂleoccupwrtomaked;scharge of sewage and /or trade effluent.

ThlS is’ subject to the prOVISlons of the Act the rules and the orders made there under and the terms and

I_ condmons mcorporated under the Specxal and General conditions stipulated in the Consent Order issued earlier

: i and sub_]ect to the spemal condmons annexed

Thls RENEWAL OF CONSENT 1s vahd for the period ending August 03, 2024

D JEYALAKSHMI e aonsy
Distri¢t Environmental Engineer,
Tamil Nadu Pollution Contrel Board,
KARUR




SPECIAL CONDITI(SN'S" :_- R

This renewal of consent is valid for operating the faczhty for the manufacture of productsfbyproducts i - '
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and 1ts quanﬁty has. '_
to be brought to the notice of the Board and fresh consent has to be obtamed

SI Description Quantlty o Umt | _ |
| No. o R 1 S

1. | Mining of Rough Stone over a Extent of 1.63. 5 1;1_723_1'}.'1_-_'-: o l'Cbmoverai5.
hectares lying in Latitude 10°59'12.61"to .~ .p- 00 months extended o
10°59'16.54" and Longltude 77°69'03.77" to Loocweisso oS period will explre 1
77°59'11.19" ©010n.03.08.2024
i whachever s
S o . |earlier. A
This renewal of consent is vahd for operating the famhty w1th the below mentloned outlets for the'- i

discharge of sewage/trade effluent. Any change in the: outlets and the quantlty has to be brought to the S
notice of the Board and fresh consent has to be obtained. - S

1Outlet No. |Description of Outlet | Mazumumda

Effluent Type : Sewage | e i
1. | Sewage L 025°  [Onindustrysownland |
Effluent Type : Trade Effluent T e T T
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-Specral Addmonal Condltmns.-. S

" The unit shall obtain No ObJecuon Certxficate (NOC) from the Tamil Nadu Bio Diversity Board

- . -/National Bio'Diversity Authority if the unit 1s using any Biological resources or knowledge
associated thereto as per’ the prov131ons of Biclogical Diversity Act 2002.

'”:_{-'_"Addmonal Conditions: .~

© 1. The unit shall not genérate trade effluent at any stage of its manufacturing process.
S% 2. The unit shall treat’ and drspose the sewage generated from their premises through septic tank and
o -__'soak p1t arrangements

R ]_4 No- change in mining: technology or scope of working shall be made without prior permission
 approval of the' DEIAA Karur. =
o 5. THe unit shall’ comply the conditions mentioned in the Environmental Clearance obtained from
i DEIAA, Kgrur vide Lr No DELAA—DIA/TN /MIN/13778/2018-KRR EC N0.99/2018 /Mines dated:
<23.04:201 e
~ oo 6.The unit shall comply VVlth the order of the Commissioner of Gealo gy and Mining,Guindy ,Chennai
0 vide letter dated 7.2.2023:
© =7 The unit shall comply W"ith the cond1t10ns mentioned in the supplementary lease deed for extension
~0f lease period dated 31/3/2023. :
- 8. In'case of revision of consent fee by the Government, the unit shall remit the difference in amount
.. within'one month from the date of notification. Failing to remit the consent fee, this consent order will
. be withdrawn without any notice and further action will be initiated against the unit as per law”.
-7 9. Theunit shall not-use “use and throwaway plastics’ such as plastic sheets used for food wrapping ,
. spréading on dining table etc., ‘plasti¢ plates , plastic coated tea cups, plastic tumbler , water pouches
o and. packets plastlc straw, plastlc carty bags and plastic flags irrespective of thrckness within the
. industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
e arecanut palrn stamless steel glass porcelam plates/cups/cioth bag, jute bag etc.,

D JEYALAKSHMI goksmmssinnse
District Enwromﬁentaﬁfngmeer
Tamil Nadu Pollution Control Board,
KARUR

'_'The Managmg Partner S '
M/S KARPAGA VINAYAGA BLUE 1\4ETALS ROUGH STONE QUARRY,
B j_Punnam Post,
* Pugalur Taluk
- Karur District.,
Pin: 639136 )

= :':-_1 The Comm1ssxoner K PARAMAT}H—Panehayat Union, Pugalur Taluk, Karur District .

2. CoPy subrmtted to the Member'Se'cretary, .Tarml Nadu Pollution Control Board Chennai for favour of kind
__-_mformatron o '_ S :

3. The Drstnct Env1r0nrnenta1 Englneer Tanul Nadu Pollution Control Board, KARUR for favour of kind
':.'ijlnformatxon ' ; T

T 4 Fﬂe




Category of the Industry :

RED

CONSENT ORDER NO. 2308252204997 ' DATED 18/04/2023

PROCEEDINGS NO.F. 0886KAR/RS/DEE/TNPCB/KAR/A12023 DAT ED 18/04/2023

SUB: Tamil Nadu Pollution Control Board - RENEWALOFCONSENT --—M/S KARPAGA VINAYAGA . -
BLUE METALS ROUGH STONE QUARRY . SUF No.
1092/1A(P),1092/1B(P),1092/2A1(P),1093/1A(P),1093/1B(P) & 1093/2A1(P), PUNNAM 4PARTS -

village, Pugalur Taluk and Karur District - Renewal of Consent for the operation of the plant and.

discharge of emissions ‘under Section 21 of the Air (Preventmn and Control of Pollutlon) Act 1981 S
-as amended-in- 1987 (CentraI Act 14-0f 1981) —Issued- Reg : s [

REF: 1. CTO Proc. No. F. 0886KAR/RS/DEE/TNPCB/KAR/W &A/2018 DATED 28/06/2018
2. Latest RCO F.0886KAR/RS/DEE/TNPCB/KAR/W&A/2023 DATED: 1! /02/2023
3. Supplementary lease deed for extension of lease period dated 31/3/2023 (e
4. Unit’s application for RCO through OCMMS on 13/4/2023. SR
5.IR.No: F. 0886KA.RJRS/AEE/KAR/2023 dated 18/04/2023

RENEWAL OF CONSENT 1s hereby granted under. Sectlon 21 of the A1r (Preventzon and Control of i
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (heremafter referred to as “The Act”) and the R
rules-and orders made there underto -~ e e :

The Managing Partner .
M/s. KARPAGA VINAYAGA BLUE METALS ROUGH STONE QUARRY
S.F.No. 1092/1A(P),1092/1B(P), 1092/2AI(P),1093/1AG’) 1093/1}3(P) & 1093/2A1(P), R
PUNNAM 4 PARTS village, 5
Pugalur Taluk,

Karur District.

-~ Autherizing- the -gceupier-to-operate-the mdustrial plant in theuAn' Pollutlon Cemrel Area as netlﬂed by the o
Government and to make discharge of emission from the stacks/chlmneys S S : R

This is subject to the provisions of the Act, the rules and the orders made there under_ a.nd the terms and o
conditions incorporated under the Spec1al and General condmons st;pulated 111 the Consent Order 1ssued earher
and subject to the special conditions annexed. - :

This RENEWAL OF CONSENT is valid for the period ending August 03,2024

D EYALAKSH SEER R
 District Environmental Engineer,
Tamll Nadu Pollution Control Board

KARUR
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SPECIAL CONDITIONS

1 _ Thxs renewal of consent is vahd for operatmg the facility for the manufacture of products (Col. 2) at
St “the rate’ (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
o :':-3n0tlce of the Board and fresh consent has to be obtained. T

L NOé- S _
"-'f'Q_-.'_-.-Product Detaxls Cn L
11, | Mining of Rough Stone overa Extent of 1.63.5 1--‘1'-72'3"[- . Cbm over a 15
b -..'-___hectares lying in Latitude 10°59'12.61" to . S months extended
k7110°59'16.54" and: Longltude 77°59 03.77" to Sl e period will expire
DR _: '?7"5911 19" SR ERE R on 03.08.2024
ChanEmiiaimer iy ST ITIA - whichever is
earlier

i -.'_Thls renewal of consent is vahd for opcratmg the facility w1th the below mentioned emission/noise

0 sources along with the control measures and/or stack. Any change in the emission source/control

ol measures/change in’ stack hexght has to be brought to the notice of the Board and fresh
_'r'_-."_'consent/Amendment has 1o be: obtained.” _

Descrxptmn : "Qua'ntity ' Unit

SR Pomt source emxssmn mth stack : P
- |Air pollation Stack height | Gaseous Discharge
| Control measures  |from Ground |in Nm3/hr
 EEEE .- jLevelinm

. Stack Pomt Emlssmn Source
No Ci -

: Fﬁ'giﬁVe/Noiéé emission :

R Fugxtwe or N mse Emlssmn 3 Type of emission -~ | Control
G Lol sources’ IR RS o INeasures
S B Top Soz{ Removai | Fugitive Water
N e B Sprinklers
o2 'Dnlling Operattons ] Fugitive ‘| Water
L s G I |injection
~] Fugitive | Good
‘| blasting
practices &
Water
b _ . L - Sprinklers
Al | Loadmg unloadmg and;' | Fugitive Water
sl Blasting s -] Noise Good
T N Pt Rt blasting
practices

g |8 Blastlng




Special Additional Conditions:

The unit shall obtain No Ob}ectmn Certlﬁcate (NOC) from the Tamll Nadu BIO DlVGi‘Slty Board
/National Bio Diversity Authority if the unit is using any: Biological resources or knowledge
associated thereto as per the provisions of B1010g1ea1 D1versxty Act 2002 B :

Additional Conditions:

1. The unit shall operate all the APC measures contmuously and efﬁmenﬂy so as to acl:ueve the. e
AAQ/Emission standards prescribed by the Board.- R
2. The unit shall adhere to Ambient Noise level standards prescrlbed by the Board
3. The unit shall restrict the quarrying operations between 7-am and 5 pm. i :

4. No change in mining technology or scope of workmg shall be made w1thout pnor permlssmn-.”-
approval of the DEIAA, Karur. '

5. The unit shall comply the conditions mentioned in the Env1ronmental Clearance obtamed from_ o
DEIAA,Karur vide Lr.No. DELAA DIA/TN /MIN/ 13778/2018 K.RR EC No 99 /2018 mees dated

23.04.2018. O
6. The unit shall comply w1t_h the order of the Comxmssmner of Geology and Mmmg,Gumdy Chenna1 B
vide letter dated 7.2.2023. '

7. The unit shall comply with the conditions mentloned m the supplementary lease deed for extensmn '

of lease period dated 31/3/2023.
8. The unit shall continue to develop green belt all along the boundary of the quarry lease area

9. In case of revision of consent fee by the Government, the unit shall remit the difference in. anioum T
within one month from the date of notification. Failing to remit’ the consent fee, this consent order w1ll e

be withdrawn without any notice and further action will be initiated against the unit as per law”, S
10. The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrappmg ,1'-' '
spreading on dining table etc., plastic plates , plastic coated tea. cups, plastlc tumbler ;' water pouches -
and packets, plastic straw, plas‘ﬂc carry bags and plastxc ﬂags irrespective of - thlckness, within the -

industry premises. Instead unit shall encourage use of eco. friendly alternative such as banana leaf
arecanut palm, stainless steel, glass, porcelain plates/cups/cloth bag, Jute bag ete" LI

D JEYALAKSHMI sofmsnomasns
- Disfrict Enwronfﬁeﬁ?ﬁi Engineer, e
Tamxl Nadu Pollutmn Control Board

KARUR

To

The Managing Partner, ' : RIEHR
M/s. KARPAGA VINAYAGA BLUE METALS ROUGH STONE QUARRY
Punnam Post,

Pugalur Taluk,

Karur District.,

Pin: 639136

Copy to:

1.The Commissioner, K.PARAMATHI-Panchayat Union, Pugalur Taluk Karur Dlstnct e o
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board Chenna1 for favour of klnd
information. : : RS ._
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board KARUR for favour of kmd S
information. R S . R

4, File







BEFORE THE HON BLE NATIONAL' S
- GREEN TRIBUNAL .
SOUTHZERN ZONE AT CHENNAI

Orlgu}al Applxcatlon No 304 of 2024 L

Mrs. Ira1 T hamara1 M

W/o. V. Mathxazhagan

7/88A, Uppu. Palayam s
Kuppam (Po), Pugalur Taluk
Karur Dlstrzct = 639 1 1 1

Apphcant

Umonoflndla e '

Rep. by its Secretary of Government R

Ministry. of Env1ronment Forest and Chmate

" Change, Indira Paryavaran Bhavan i'. -
J orbagh Road New Delhl - 1 10 003 and

Others. . i S

E andm -

REPORT FILED BY THE SIXTH
RESPONDENT - TAMILNADU =
POLLUTION CONTROL BoARD'-_;_- i

Advocate for Respondent TNPCB
Thiru.Sai Sathya Jlth P
Advocate, Chennal




